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Since the issue involved in all the 

above mentioned three OAs ae one and the same, 

we direct that this c0r1inion Qrcler will govern 

all the three casc. 

None appeared for th applicant when 

called nor did the applicantj in person appear 

to represent their cases. ilbyJever, Shri D.N. 

Mishra, learned Standing Counsel for the 

Railways was present and wiLh his aid and 

assistance we have perused Ue materials 

available on record and also heard him. 

plicants in all th three GAs have 

prayed before this Tribunal for direction to he 

issued to Respondent.s-Railwujs to regularise 

their services açjinst the Vpsts of Enquiry-cunj-

Reservation Cleric by quashiug the xiotification 

dated 9.6.1999 issued by th Respondents under 

Anrxexure-2/1. 

The facts of ti casy ar that the 

applicants were working as UQinmercial Clerk in 

the scale of b.4000-6000/-. when they were 

directed to work as Enquiry;rnReservation 

Clerk as a stop gap arrangennt, this post being 

a selection one. Later on thy Respondents, by 

issuing circular dated 24.11,1)97(nnexure-2) 

called for applications for tMing up vacancies 

of E.R.C. in the scale of b,4500-7000/- in 

different Divisions. The appLcants were also 

called for the written test, but they could 

not comeout succesfu1, as a tesult of which 

they were not called for the viva voce test. 



cr fl F REGISTRY 	 ORDERS OF THE TRiBUNAL 

H -  tlaving regard to ehe facts and 

cirCflstaflCeS as stated abcrte, we are of the 

view that the apiicants having failed in the 

written test for th, post of E.R.C. they do 

not have any subsisting riyht for promotion 

and/or to be regu1ari3ed iu that post, as 

claimed by them in all thc three OAs. In this 

view of the matter, we disose of all the 

three O.As being bereft o ny rn vit. No costs. 
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